
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HVDERABD.BENCH:AT HYDERABAD. 

O..NOSc'YO? 1990 	 Data of Order: 7-5-1990 - 

BetXen:— 
(3 5CWri &A 
® J: '9& -4.  

1.The Union of India, represented by Secretary to.Govarnment, 
• Ninistry of Home Affairs, Department of personnel, New Delhi—liD 001. 

2. The Union Public Service Comrnissior, represented by its Secretary, 
Dhoulpur, Shajahan Road1 New Delhi. 

...Respondents. 

FOR THE RPPLICANT 	: 	Mn*.Ram Mohan Rae, Advocate., 
Mr.D.fladhava Reddy, Advocate. 
1r-K.Sudhakar Reddy, Advocate; 

FOR THE RESPOt'DENTS 	Mr.N.Bhaskara Rao, Addl.CGSC. 

CORAN: THE HON'BLE IIR.B.N.JAYASIfIHA: VICE CHAIRMAN. 
THE HON'BLE MR.D.SURYARAO: MEMBER:(JUDL) . . 
THE TRIBUNAL LIADE THE FOLLOWING PDER:— 

This case is listed today for further orders. 

We have hoard the learned counsel for the applic.ant and. Sri 
Naram Shaskar Rao, standing counsel for the Respoctiants. 

Shri Shaskar Rao states that cut—otf date has been constant a 
1st August of the year from 1948 onwards and the Government is compe-
tent to determine the eligibility condition for the Civil Examination 
and no particuiar date prescribing as cut off date will satisfy all the 
candidates. He also states that he needs 12 weeks for filing the 
Counter. 

The paints raised byShri ehaskar Rao can be determined at 
the time of final disposal of the case after the counter has been 
filed. 

In the circumstances stated above, by way of further 
Interim orders, the respondents are directed to admit the appliàant 
to take the preliminary examination scheduled in June, 1990 and 
in the event of his succeeding in the preliminary examination, he 
should also be permitted to take th& final examination. The result, 
however, will not be published till the disposal of the case. 
Post on 19th June, 1990 for final hearing. 
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44 THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD 

of 90 in—D.A. 210 of 19900 	Oath of Urden23)S.199O; 

BETWEEN:— P1rO."rishna Reddy 	 .....Applicant/Apflicant 

AND 
1. The Union of India, rep.by  

Secretary' to Government P1inistryz  of Home Affairs, 
Deçrtmant.of Personnel, New Delhi-110001,' 

12. The. Union Public Service Commission, rep.by  
its Secretary Oholpur House, Shahjahari, Road,N,Oelhij 

n..Respondents/Respordents;.' 

FOR THE APPLICN4T: f'lr.O.Madhatja Reddy, Advocate 

FOR THE RESPONDENTS: MR.E.MADAN NOHAN RA0,Addl,CCSC, 

C 0 A A P1 :- THE HON'BLE MR.B.N0JAYASIP1HA:VICE..CIIAIRMAN 
AND 

THE HON'BLE MR.D-JSIThYR RAQ:MEIIBER(3U01C1A1). 

THE TRIBUNAL MADE THE FOLLOWING 0RDER-L. 
D.A. 210 of 1990 w 	filed for a declaratidh that. the,  applicant herein. 
is entitled to take the Civil Service Examination proposed tm be,held: 
by.' the UPSC (2nd respondent herein) in June 1990 despite his havjng 
crossed 31 years of age pursutbt to the' notification by the,,Go­vt,7 of 
Inçiia raising the upper' age limit-  from 26 years to B years.r In D.A. 
No.210 of 1990 WS: had passed interim orders on 12.390 directinq the -
2nd 

he-
2nd respondent, UPSC, to entertain the applicants in 0.A0 210 of 90 
Provideda .the applications, ant received before the last: date prescribed; 
viz0 9  14.3.1990: By further interim orders on 7.5.90, we had directed 
tiEm to admit-  the applicant to take the preliminary,  examination scheduled 
in Jurt 1990 and in the event of his succeeding in the. preliminary 
examination, he should also be permitted to take the the final exami-
-nation0 It was however directed that the results of the examination 
shall not be published in,his case till the disposal of the rrein qase. 
In the present Ti.A.no,263- of go filed the 1st applicant in O.A.No0210 
of 1990 9  it is represented that the applicant was informed by a registerci 
letter No.C5(P)/Roll No.302439/90—r.III dated 16.5.90 that his applicatio-
has been rejected since he is not within the prescribed age limit and 
he is over—aged. The applicant. ttrefoee, contends that the rejection 
order: is: contrary to the orders passed by US oni 12.3.1990 and 7.5.90. 
He, therefore, seeks-  a direction to the 2nd respondent (UPSC) to issue 
a hell ticketl to him immediately and permit him to take the preliminary 
and the final examination aa already directed by this Tribunal.' 
2. 	We. hav.e herd the learned counsel for the applica, t,Shri .Dasri 
Madhava Reddy and the learned Stnding Counsel for the respondents, 
Shri E.madan Mohan Rao, AddlcCGSC.' In the facts narrated abovo,-we' 
directed the 2nd respondent, Union Public Service Commission, to issue 
necessary-- admission ticket-/hall ticekt to the applicant to enable him 
to sit for' the preliminary examination scheduled for.10.6.1990. The 
miscellaneous- Application is accordingly disposed-of'.- 
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VICE—CHAIRMAN.' 	 - - P1EMBER(JUDICIAL).' 
- 	- 	- 	//True,Copy 1/ - 	

- 	 -F To 	
- 	 REGISTRAR. 

i. The Secretary to Government,(Union ofLIIdie'),mi-nistry.of Home Affairs, 
Oeptt. of Personnel, New Deihi-110001. 

2-. The Secretary,Union Public Service Commission, Oholpur House,N.Delhi. 
3.One copy to lIr'.D,riadhava Reddy, Advocate,A_14 IlIrd floor,Abirjs. 

Shopping Complex, Near Emerald Hotel, bids, yderabad-500001.- 
4. One copy to Mr.€.?adan Nohan Rao, Addl.COSC, CAT, Hyderabad, 
S. One, spare copy. 
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: IyHE CZWTRAL !omNIsTRTfl! TRI9ur'JAL HYDRA9AD :]:NCH Hv09P7 

O.A.NO. 210 	uf 1990: 	

1:< 
Between 	 Dated. 30 4 93. 
1,D.Krishna.Reddy, 2. J•R.Sudheer. 
3.B.qenkdteshwarlu, 4. M.Rcjrnakrishna Fcao ,J 

Applicants 

And 

1. The Union of 'ndia, repreSented by Scretary to Cavernmeht 
Ministry of Home Affairs, flcpartment of Personnel, New Delhi. 

2. 	The Union Public Service Comniission, represented by its 
Secretary, Dholpur House, She jahan road, New Os ihi. 

Respondents 

Counsel for the Applicant 	Sri; Dasari I4adhav •Reddy,.&c 

Counsel for the Respondents 	Sri. N.R.ivraj, 5rCGSC/8b 

C0AM: 

Hon'ble fir. A..3,Gorthi,- Administrativa Member 
Hon'bie Pir.-.T.Chandrasekhar. 	Reddy, Judicial Member 

The Tribunal made the following ardor:— 

The relief asked rot in this application pertains to the 
claim of the appicants for appearing before the Civil Service 
Examination 1990; When this application came iI ?oradmission 
an interim order was. passed allowing the applicants to appear for 
the sid examjntinn. Learned counsel for the applicantsnow 
states that the applicants hevi.ig aDpeared for. the said examination 
did not qualify there. The application has thus become infruc—
tuous. He therefore does not wish to press the 0.4. Hence this 
O.A. js dismissed as infructuous. There shall he no order as to 
costs. 

Qe 

Coby to:— 
Secretary.t:covernmant, Ministry of HorS Arfairs, Department 
of Personnel, Union of India, New Dslhi.-001. 

The Secretary 1 Union Public Service Commission, Dholpur 
House, Shajahan road, New Delhi. 

A-.14 •Iflrd Floor, Abids 
One copy to Sri D.Maclav Paddy, advocate, 	Ci*d. 

Shopping rnp3r e& 	alAkIoe1 •Hyd. One, copy to Sri. u.n.Devraj 	Sr. CG~/iitS? 	, Li , 

One spare copy. • 
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